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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

 
OA No. 340 of 2025 

 

IN THE MATTER OF: 
 

Raj Kumar & Others       …  Applicant 

 
Versus 

 
State of Haryana         …  Respondent 

  
 

 
ACTION TAKEN REPORT OF JOINT COMMITTEE IN ORIGINAL 

APPLICATION NO. 340 OF 2025 TITLED AS RAJ KUMAR AND OTHERS 

& STATE OF HARYANA. 

 

Hon’ble NGT in its order dated 24.07.2025 in OA No. 340/2025 titled as Raj 

Kumar and others & State of Haryana passed the following directions: - 

 

“1.  The applicant- Raj Kumar and other residents of village Patuhera, 

 Block Bawal, District Rewari, Haryana have sent to this Tribunal  the 

 present undated letter petition by post  which was received on 

 25.04.2025. 

2.  The above said letter petition has been treated and  registered as 

 Original Application No. 340/2025 for exercise  of suo motu 

 jurisdiction. 

3.  The applicants have raised the grievance that M/s. SBA Recycling 

 Pvt. Ltd. Plot No. 30-31, Phase-II, Sector-14, IMT Bawal District 

 Rewari, Haryana is causing air pollution in the  area posing serious 

 health hazards to the residents of the  locality. The applicants have 

 submitted that oral complaints were made to the management but 

 no action was taken on the same. 

4.  Prima facie the averments made in the application raise substantial 

 questions relating to environment arising out of the  implementation 

 of the Air (Prevention and Control of Pollution) Act, 1981. 

1
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5.  However, the applicants have directly approached this Tribunal 

 without first making any complaint to the Haryana Pollution Control 

 Board. 

6.  In these facts and circumstances of the case the matter  needs to 

 be looked into by the Joint Committee comprising of Regional 

 Officer, Rewari, HSPCB and the District  Magistrate, Rewari for 

 verifying the factual position and  taking appropriate remedial action 

 in accordance with law  and the Joint Committee is directed to visit the 

 site within  one week, verify the factual position and take appropriate 

 remedial action within one month in accordance with law by 

 associating the applicant and giving opportunity of being  heard to 

 the Project Proponent and file action taken report by 05.09.2025 

 before Ld. Registrar General of this Tribunal who may place the 

 mater before the Bench on 10.09.2025 if further orders are considered 

 to be necessary.  

7.  In case of non-compliance with the order Regional Officer,  Rewari, 

 HSPCB and the District Magistrate, Rewari shall appear before this 

 Tribunal on 10.09.2025 physically to explain the circumstances for 

 such non-compliance 

8.  The District Magistrate, Rewari will be the nodal agency for 

 coordination and compliance 

9.  The present original application is disposed of with the  directions 

 as mentioned above”. 

 

Status of the unit M/s SBA Recycling Pvt. Ltd Plot No. 30-31, Sector-

14, HSIIDC, IMT, Bawal Distt-Rewari: 

 

 The said unit engaged in the manufacturing of aluminium alloys using 

aluminium scrap as raw material and has obtained consent to operate (CTO) 

from the Board vide No. 313119823REWCTO31981610 dated 30.01.2023 for 

the period 01/04/2023 - 31/03/2028 (Annexure-1). Order dated 

24.07.2025 was received vide email dated 02.08.2025 and copy of 

complaint was received on 12.08.2025 on request made on behalf of HSPCB.  
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However, Unit was already visited by the flying squad constituted by

Commission of Air Quality Management (CAQM) on dated 02.08.2025.

During their inspection, it was found that the unit operates one rotary

furnace of 4 Ton capacity and 2 melting furnaces of 7 Ton of capacity eac
h;

however, the Consent to Operate (CTO) mentions only one skelner furnac
e

of 7-ton capacity. CAQM has issued closure direction again
st the unit vide

Direction No. 705/IP, F. No. 16014/14/2021/MERD/IP/Closure/16982-87

dated 20.08.2025 (Annexure-2). Thereafter, the said unit has been

sealed/closed by HSPCB, Rewari Region on dated 22.08.2025. Copy of

compliance report is attached as Annexure-3).

Conclusion:

The said unit M/s SBA Recycling Pvt. Ltd. Plot No. 30-31, Phase-II,

Sector-14, IMT Bawal District Rewari has already sealed/closed by

HSPCB/CAQM on dated 22.08.2025 as the unit was operating one rotary

furnace of 4 Ton capacity and 2 melting furnaces of 7 Ton of capacity each;

however, the Consent to Operate (CTO) mentions only one skelner furnace

of 7-ton capacity. Further, the unit will be allowed to operate only after

obtaining CTO of the additional furnaces with installation of the adequate air

pollution control devices.

It is humbly submitted that the above report may be considered and

taken on record by the Hon'ble National Green Tribunal.

Regional Officer

Rewari Region

Am
District Magistrate
Rewari

3
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HARYANA STATE POLLUTION CONTROL
BOARD

Lala Nemi Chand Singhal Enc.Sohna Road, Near
Hanuman Mandir,Dharuhera Ph. 01274-244440-

41(O) Email:- hspcbrodr@gmail.com
 E-mail: hspcb@hry.nic.in

                                                                                    

 
 To.
                M/s :SBA Recycling Pvt Ltd
                Plot No. 30-31,Sec.-14, HSIIDC, IMT, Bawal Distt-Rewari

                                                                                    
Subject: Grant of consent to operate to M/s SBA Recycling Pvt Ltd.
              Please refer to your application no. 31981610 received on dated 2022-12-23 in
regional office Dharuhera.With reference to your above application for consent to operate,M/s
SBA Recycling Pvt Ltd is here by granted consent as per following specification/Terms and
conditions.

                                                                                    

No. HSPCB/Consent/ : 313119823REWCTO31981610 Dated:30/01/2023

Consent Under  BOTH

Period of consent  01/04/2023 - 31/03/2028

Industry Type  Ferrous and Non  - ferrous metal  extraction involving different  furnaces
through melting, refining,  -processing, casting and alloy  re  making  -

Category  ORANGE

Investment(In Lakh)  709.16168

Total Land Area(Sq.
meter)

 3600.0

Total Builtup Area(Sq.
meter)

 1826.0

Quantity of effluent

1.	Trade  0.0 KL/Day

2.	Domestic  1.5 KL/Day

Number of outlets  1.0

Mode of discharge

1.	Domestic  SEWER

2.	Trade

Domestic Effluent Parameters

1. NA

Trade Effluent Parameters

1. NA

Number of stacks  1

Height of stack

1.  ATTACHED TO
METLING FURNACE

30 meter

Emission parameters

1. SPM 150 mg/m3

Annexure-1
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Regional Officer,  Dharuhera

Haryana State Pollution Control Board.

Terms and conditions 
                                                                                    

1. The applicants shall maintain good house keeping both within factory and in the premises.
All hose pipelines values, storage tanks etc. shall be leak proof. In plant allowable pollutants
levels, if specified by State Board should be met strictly.
2. The applicant/company shall comply with and carry out directive/orders issued by the Board
in this consent order at all subsequent times without negligence of his /its part. The
applicant/company shall be liable for such legal action against him as per provision of the
law/act in case of violation of any order/directives. Issued at any time and or non compliance
of the terms and conditions of his consent order.
3. The applicant shall make an application for grant of consent at least 90 days before the date
of expiry of this consent. 
4. Necessary fee as prescribed for obtaining renewal consent shall be paid by the applicant
alongwith the consent application. 
5. If due to any technological improvement or otherwise this Board is of opinion that all or any
of the conditions referred to above required variation (including the change of any control
equipment either in whole or in part) this Board shall after giving the applicant an opportunity
of being heard vary all or such condition and there upon the applicant shall be bound to comply
with the conditions so varied.
6. The industry shall provide adequate arrangement for fighting the accidental leakages,
discharge of any pollutants gas/liquids from the vessels, mechanical equipment etc. which are
likely to cause environment pollution.  
7. The industry shall comply noise pollution (Regulation and control) Rules, 2000.  
8. The industry shall comply all the direction/Rules/Instructions as may be issued by the
MOEF/CPCB/HSPCB from time to time. 
9. The industry shall ensure that various characteristics of the effluents remain within the
tolerance limits as specified in EPA Standard and as amended from time to time and at no time
the concentration of any characteristics should exceed these limits for discharge.  
10. The industry would immediately submit the revised application to the Board in the event of
any change in the raw material in process, mode of treatment/discharge of effluent. In case of

Product Details

1 .  A L U M I N I U M
A L L O Y S

30 Metric Tonnes/day

Capacity of boiler

1. na 0 Ton/hr

Type of Furnace

1 .  S C A K L N E R
F U R N A C E

7 ton

Type of Fuel

1. LSHS 3 3 TON/DAY

Raw Material Details

ALUMINIUM SCRAP 30 Metric Tonnes/Day

5
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change of process at any stage during the consent period, the industry shall submit fresh
consent application alongwith the consent to operate fee, if found due, which may be on any
account and that shall be paid by the industry and the industry would immediately submit the
consent application to the Board in the event of any change during the year in the raw material,
quantity, quality of the effluent, mode of discharge, treatment facilities etc. 
11. The officer/official of the Board shall reserve the right to access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.  
12. Permissible limits for any pollutants mentioned in the consent to operate order should not
exceed the concentration permitted in the effluent by the Board.  
13. The industry shall pay the balance fee, in case it is found due from the industry at any time
later on.  
14. If the industry fails to adhere to any of the conditions of this consent to operate order, the
consent to operate so granted shall automatically lapse.  
15. If the industry is closed temporarily at its own, they shall inform the Board and obtain
permission before restart of the unit. 
16. The industry shall comply all the Directions/ Rules/Instructions issued from time to time by
the Board.  

Specific Conditions :
                                                                                    

 1. The unit will make agreement with authorized TSDF/Recycler for disposal of hazardous
waste i.e. used oil of DG set and will submit the Annual Report under HWM Rules, 2016 by
30th June every year. 2. That the unit shall keep all the parameters within the prescribed limits
and shall comply with all the Norms and Rules as prescribed in the Act. 3. That the unit will
not discharge any untreated effluent inside and outside its premises. 4. Unit will deposit
balance consent fee if any found due at any stage. 5. That the unit will not add any air polluting
process/ machinery and also not to add any process which increases the water pollution load. 6.
Unit will apply for renewal of consent/Authorization at least 90 days before expiry date of the
consent/Authorization.7. This CTO is without prejudice to any action under the provisions of
applicable laws / acts / notification / courts order to be taken in respect of any violation at any
stage without any claim of the unit. If the unit fails to comply the provisions/conditions of
CTO, various applicable provisions of concerned departments / agencies / authorities / any
relevant decision of court, the consent to operate so granted shall be revoked automatically
without giving any notice. 8. Unit will comply all the prescribed effluent/ air emission
standards and will installed /upgrade/ maintained necessary Pollution control measures to
control air emission/ to treat trade/ domestic effluent if required under the Provisions of Water
Act, 1974/Air Act, 1981 and Environment (Protection ) Act, 1986 amended from time to time.
9. Unit will comply all the prescribed discharged effluent/ air emission standards and the
directions of any Court/Authority related to this proposed project amended from time to time

 

Regional Officer, Dharuhera

Haryana State Pollution Control Board.
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<rfr*<r<ar+*a ahrlM&a
{3qq-<-{rsiEd qr+{r

corrrrnlsslon for Aar €luallty lvlanagelr|ent ln
Natlonal Capltal Reglon and

Adroinlng Areas cnQ[i

To,

DIRECTION FOR CIOSURE UNDER SECTION l2 (2) (xi) oF THE COMMTSSTON FOR AtR

QUATITY MANAGEMENT IN NATIONAL CAPITAL REGION AND ADJOINING AREAS

[Ct,2021

WHEREAS, the Commission for Air Quolity Monogemeni in Notionol Copitol Region

ond Adjoining Areos Act, 2021 empowers the Commission to toke oll such

meosures ond issue directions os it deems necessory or expedienl for the purpose

of protecling ond improving the quolity of the oir in the Notionol Copitol Region

ond Adjoining Areos;

WHEREAS, the Commission, from time to time, hos issued directions in respect of
meosures to obole oir pollution in ihe Noiionol copitol Region including directions

for strict complionce of oir pollution control lows, rules ond regulotions in force;

WHEREAS, the soid unit wos inspected on02.08.2025 by o Flying Squod constituted

by the Commission, to verify the complionce of Directions / Orders issued by the
Commission from time to time ond relevont rules / regulotions;

,L
rz 4 riG-o, ssrf,i qrqn rr+t A's. d.fr. frRi.l, ffiq qrf, T{ m-rrooor

qruFl: 011-23701213, { -td : caqm-ncr@gov.in
l.7th Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-11OOO1

f el:OLl-237 0721.3, E-mail: caqm-ncr@gov.in

...2/-

Closure Direclion No.JoFl lP

F. No. 16014/14/2021/MERD/\pICLOSUREl6j8l-6181 2otAugust,2025

M/s SBA Recyling PW. ttd.
Plol No. - 30-31, Sec- 14, HSIDC.
lMT, Bowol, Dist-Rewori
Horyono - 123501
(Kind otlenfion: Sh. Rokesh Bhordwoi)
Mobile: 9810228255
Emoil: occ ountsho@sbopl. com

WHEREAS, there is o need for effective control of oir pollution in NCR ond o
compelling urgency io prevent deteriorotion;

Annexure-2

7

17



-2-

WHEREAS, it wos reported ofter the inspection thot the unit operotes one rotory

furnoce of 4Jon copocity ond 2 melting furnoces of TJon copocity eoch;

however, the Consenl to Operole (CTO) mentions only one skelner furnoce of

7-ton copocity. Furthermore, no stock emission moniloring report hos been

submilted.

WHEREAS, the Enforcemenl Tosk Force constituted by the Commission vide Order

doted 08.01.2025, bosed on the repori submitted by the flying squod, hos

exomined the motter in its meeting held on 13.08.2025;

WHEREAS, lndustriol polluiion is o mojor contributing sector towords deteriorolion

of oir quolily in the NCR ond the foch in this cose ore opporent ond explicit, it is

felt thot issuing o show couse notice will be o mere empty formolily ond is likely to

defeol the very purpose of the oction being token io control oir pollution in the

region;

WHEREAS, in woke of concerns on Air Quolity in the NCR, immediote preventive &

corrective octions ore essenliol in such coses to prevent deieriorotion of oir quolity

in lhe lorger public interest ond therefore the Enforcement Tosk Force decided to

order closure of the unit, till further orders ond toke legol oction;

rz d rifilo, qsr6{ aTrqn rrql rqs. d.S. frRiro, .f*t* *,t, -{Rf- r rooo,
(tliFt: 011-23701213, { -td: caqm-ncr@gov.in

17rh Floor, Jawahar Vyapar Bhawan (STC Building), Tolstoy Marg, New Delhi-110001

Tel:011-23701213, E-mail: caqm-ncr@gov.in

....3/-

NOW, IHERETORE, in view of the obove ond in exercise of the powers of the

Commission by the Enforcemeni Tosk Force, under Section l2(2)(xi) of the Act,

reod with explonotion, the following directions ore issued to the soid unit for strict

complionce:

l. The unit sholl immediotely close down oll its industriol operotions /
octivities on receipt of this Direction;

2. The unit sholl immediotely thereofter report the closure of the unit to the

Commission ond Horyono Stote Pollution Control Boord (HSPCB);

3. The unit, under no circumstonces, sholl resume operotlons without prior

permission ond on order of resumption from the Commission;

4. The DHBVNL sholl, on receipt of this closure direction sholl immediotely

initiote oction towords disconnection of electricol power supply to the

site / unit ond report the some to the HSPCB ond the Commission, ot lhe

eorliest but noi loler thon 3 doys ofter the issue of this Direction.

8
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-3-

ln cose of foilure in complionce with the obove directions, the

Commission will be constroined to initiote oppropriote oction, in

occordonce with provisions under the Commission for Air Quolity

Monogement in Notionol Copitol Region ond Adjoining Areos Act, 202 i

ond other relevont lows.

For considerolion of resumption of operotions in the unit, the following

needs to be complied with:

(i) After toking due corrective ond preventive meosures, in respect of

the non-complionces / violotions os noted in the closure direction,

the prolect proponent sholl report the some lo the Regionol Officer

Rewori of the Horyono Stote Pollution Control Boord, olso under

odvise to the heodquorter office of the HSPCB.

(ii) The Regionol Officer, HSPCB sholl lhereofter verify lhe corrective ond
preventive meosures initioted by the unit / project proponent ond

submit o report in this context to the HSPCB heodquorter office olong

wifh o recommendotion for levying of EC chorges, os per extont
guidelines duly toking cognizonce of Stondord Schedule for EC

chorges issued by the Commission vide order doied 01.01.2025.

(iii) The HSPCB sholl review the report of the Regionol Officer in this

context to oscertoin effectiveness of octions initioted f or

complionce. levy opproprioie EC chorges on the project / unil for oll

cotegories of viololions os noted in this direction ond reolise the

some, from the proponent. Thereofter, o recommendotion towords

resumption of octivities ot the site / industriol unit etc. moy be mode

to the Commission by the HQ office of the HSPCB.

(iv) The Proiecl Proponenl sholl lhereofter olso reporl complionce of oll

lhe requlsiles os obove lo the Commlsslon, in lhe form of on offidovil.

The indicolive procedure ond guldelines for processlng of lhe coses

for resumplion, lncluding lhe formol for lhe offidovil moy be

occessed from lhe Commission's websile www.coom.nic.in ))

oPERATTONS rN CLOSED UN|TS. ,- \ ...4/-
rz d rift-o. \,rqr6{ qrqn q?H (rs A S RRil, ztf,-€tqorf-)€bffirrooo,

({qFt:011-23701213, { -td : caqm-ncr@gov.in
17th Floor, Jawahar Vyapar Bhawan (sTC Building), rotstoy Marg, New Delhi-11OOO1

Tel:011-23701.213, E-mail: caqm,ncr@gov.in

6.
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-4-

(vi) ln exercise of powers of lhe Commission under Section l4 of the Act,

the Member Secretory, HSPCB sholl olso initiote oction for prosecution

under section l4 of the Commission for Air Quolity Monogement in

Notionol Copiiol Region ond Adjoining Areos Act, 2021ogoinst the

soid unit.

Copy for informotion ond ensuring immediote complionce to:

l. The Member Secretory, HSPCB

2. The Monoging Director, DHBVNL, for immediote disconnection of power

supply to the unit

3. The Depuly Commissioner, Rewori to ensure closure of operotions in the unit.

Copy to:-
Shri. Monoj Kumor, Sc. 'B', CPCB

Copy for informotion lo:-
Choirmon, CPCB

X^,f1--
(Dr. Suiit Kumdr Bojpoyee)

Member-Secreiory

ba't'ffi6
(Gyonendro Yodov)

Under Secretory

rz fi rifuo, rqr6{ "qrqn rat gs. 3.d RR;ttr, ?if,€Yq qrrf, {$ m- 11ooo1
q{qiq : 011-23701213, { -i-d : caqm-ncr@8ov.in

17'h Floor, Jawahar Vyapar Bhawan (sIC Building), Tolstoy Marg, New Delhi-110001
f el0].T-237 ol2L3, E-mail: caqm-ncr@8ov.in
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HSPCB

Haryana State Pollution Control Board
Regional Office, Rewari at SCO-D6 &D-7,

Suncity Commercial Complex, Sector-6, A-Block Rewari

Tele Fax: 01274-244241, E-Mail: hspcbrodr@gmail.com

No. HSPCB/RWR/2025/4.637.

To

The Chairman

Haryana State Pollution Control Board

Panchkula

LİFE
Lifestyle For
Environment

Dated:- 25/08/2025

Sub.- Compliance report of closure order of M/s SBA Recycling Pvt. Ltd Plot No. 30-31,Sec.-

14, HSIIDC, IMT, Bawal Distt-Rewari

Ref.- CAQM Closure Direction No. 705/IP, F. No. 16014/14/2021/MERD/IP/Closure/16982-87

dated 20.08.2025.

In this connection, it is intimated that the above said unit has been closed & seale
d on

22.08.2025 in compliance of CAQM closure direction No. 705/IP. Copy of complia
nce report of

closure order alongwith photographs are enclosed herewith for your kind inf
ormation and further

necessary action please.

DA:- As above

2518
Regíonal Officer

Rewari Region
Dated 25/08/2025Endst. No. HSPCB/RWR/2025/4638

A copy of the above is forwarded to the Executive Engineer, DHBVNL, Operational Division

(OP), Bawal, District- Rewari (E-mail:- sdoopbawal@dhbvn.org.in) for disconnecting the electric

supply of the above said unit at the earliest in compliance of directions issued and send the

compliance report to this office.

DA: Copy of closure order 8152

Regional Officer
Rewari Region

α Scanned with OKEN Scanner

Annexure-3
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Com

2

COMPLIANCE REPORT OF CLOSURE ORDER

In compliance of the order passed by the Commission for Air Quality Management in National

Capital Region and adjoining areas vide closure direction No .79.5/.1.Р.

dated 20-08-.202.5. under section 12 (2) (xi) of the CAQM Agninst M/n SBA.sreicltng..
Pvr td Plat.N.o..331 Setor-A...Baw.srl has been visited

to close down the above said unit on dt. 22-.8-2025 by the following officer/officials:

1 Deebak Verma AEE

Deepak,JEE

3 Pritam, FA

isThe representative of the unit sh Rakesh Bhard.
..owners of

Ms. BA Glity. Port. Ladies... Port No.3cm 31. Sels 14. Bam who

present in person has been intimated of the said orders and copy of the closure order has been delivered

to him.

After giving due tlme for the completion of running process of the unit has been closed by sealing

its plant and machinery and DG sets as per details given below;

1 Firnace charses

2

Casting conveypr-Fan Bен
3
- Castiny Convever Belt

Ds set of 12s FVA

4-ID fan mety Beth

Sh. Rakesh Bhardwaf. ..the representative of the units who was

present at the time of sealing and closing of the unit has not shown any stay orders of any Hon'ble court

of law in this regard. However, the industry remain in possession of its owners. They will be themselves

responsible for watch and ward of the industry.

(IMPRESSION OF SEAL USED)

Signature of the representative of the unit
Dm

Signature of officer of the Board

α Scanned with OKEN Scanner12
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